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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 450 OF 2025

E MATTER OF:

L KUMAR PANDEY ...APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(S)

RESPONSE ON _BEHALF OF RESPONDENT NO. 2, PRINCIPAL

SECRETARY, ENVIRONMENT FOREST AND CLIMATE CHANGE,

STATE OF UTTAR PRADESH IN COMPLIANCE OF ORDER DATED

06.10.2025 PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

I, Maneesh Mittal, S/o Late Ram Autar Mittal, aged about 45 years, presently
posted as Secretary, Environment, Forest & Climate Change Department, State

of U.P., do hereby solemnly state and affirm as under:

That I, am well conversant with the facts and circumstances of the present case

and am competent to swear this affidavit.

_‘ T % BACKGROUND OF THE MATTER

it B g

S
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1. That in the present matter, the Applicant has raised a grievance against the
discharge of untreated industrial effluent by the Gorakhpur Industrial
Development Authority (GIDA), Gorakhpur (Uttar Pradesh) via Saraya

drain in Aami river, a tributary of river Ganga.

2. That the Hon’ble Tribunal vide order dated 06.10.2025 has directed the

respondents to their response/ reply by way of affidavit. The operative

part of the order is as stated below:

“S. In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the
Sactual position and suggest appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of
representatives of CPCB, UPPCB and District Magistrate,
Gorakhpur and direct the same to meet within two weeks, undertake
visits to the site, look into the grievances of the applicant, associate
% the applicant and representative of the concerned project proponent,

N gt verify the factual position and suggest appropriate remedial action.

The UPPCB will be the nodal agency for coordination and

=z compliance.”

g

i macll. ACTION TAKEN IN COMPLIANCE OF THE DIRECTIONS
ISSUED BY THE HON’BLE TRIBUNAL

3. That the Secretary, Environment Forest and Climate Change, Government

of Uttar Pradesh vide letter dated 06.11.2025 had directed the: 1.
Additional Chief Secretary, Irrigation and Water Resources, Gov. of
(51% Uttar Pradesh 2. District Magistrate, Gorakhpur and, 3. Member
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Secretary, Uttar Pradesh Pollution Control Board, Lucknow, to take

necessary actions and provide the action-taken reports to the Deponent

at the earliest.

A copy of the said letter dated 06.11.2025 is being annexed herewith as
ANNEXURE-1.

. That the Deponent, being duty-bound under law, is committed to
ensuring strict compliance with all directions of this Hon’ble Tribunal and
undertakes to adhere to any further orders or instructions issued hereafter,

without demur or delay.

. Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal and it is prayed that the same be taken on recorg.
DEPONENT

VERIFICATION

Verifiedat [/ [Kp. U R on this _}ziday of March, 2026, that the

contents of the above affidavit from paragraphs 1 to 5 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

DEP@NENT

';7211; S Worn a

nd Verifiad

4
DO
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ANNEXURE-1

Ho_Ugofodlo UEUT / Agcaqul
TEAr- 0A.5.8.-826 /81-7-2025-1984661

U,
s fae,
afa,
ToWo AHA|
A A,

- W {&F 9i[g / 9@ IiEa,
g va oo Ty /
JEEgr vd AN e faara,
SoJo AT |

2-  Torenfaemrdy,
M@ |
3- ¥y ufyg,
Sofo YUl AT A1, AWAS| | .
QAiaROT, g1 Td Sielay dW>: &P 06-11-2025
aRada 37
RIva-aTo IV eReE RGO, 7% RoE # ARG MoTe FWA-450/2025 .

HEA AT U TAH IR U T T 3T A WRA o HIOSHOT & HGA
& 06.10.2025 & HJAAA & FIT H|

AR,
Ui fvas @e VAT eRa 3w, a8 Reeh # DS 3eve
Q:i'@'CIT450/2025 g, A AT TS gAH IA USY UoF T AT A wiRkd
Hfﬁwwﬁaﬁ?rﬁmmoemzozsmrmaﬂﬁwwaﬁ foraeh
gmmamrﬁmaa%

3. Prima facie the averments made in the application raise substantial
questions relating to environment arising out of the implementation of the
enactments specified in Schedule-l to the National Green Tribunal Act,
2010.

4. In view of the averments in the application, we consider it appropriate to
have response of (1) State of Uttar Pradesh through Chief Secretary, (2)
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Principal Secretary, Environment and Climate Change, Government of Uttar
Pradesh (3) Principal Secretary, Irrigation Department, Government of Uttar
Pradesh (4) District Magistrate, Gorakhpur (5) Gorakhpur Industrial
Development Authority through its CEO and (6) Uttar Pradesh Pollution
Control Board through its Member Secretary who stand impleaded as
respondents No. 1 to 6. The Registry is directed to prepare and attach
memo of parties to the application and issue notices to respondents No. 1 to
5 requiring them to file their replies/responses.

5. In view of the averments made in the application, we also consider it
appropriate that a Joint Commiftee be constituted to verify the factual
position and suggest appropriate remedial action. Accordingly, we constitute
a Joint Committee comprising of representatives of CPCB, UPPCB and
District Magistrate, Gorakhpur and direct the same to meet within two
weeks, undertake visits to the site, look into the grievances of the applicant,
associate the applicant and representative of the concerned project
proponent, verify the factual position and suggest appropriate remedial
action. The UPPCB will be the nodal agency for coordination and
compliance.

6. Report of the Joint Committee may be filed within one month and
replies/responses by the Respondents may be filed within next one month.

7. List on 12.01.2026 for further consideration. ...................... "

2- T HUA § TR HRAEE g WA durad-Hieaay, Reraas- it
SAUE-IREY (3R ve?) & T MRER Bfegaa sgaude 34id (GIDA),
NG (e Y&A) T B A1 & A@H § 3 7 (3 oom 3 f w
Tergs A4 &) & 30T e 3R I3 o I3 & gau F Rarag §
IR

TH HOY A Ao HYROT gv A IHa e AR 06.10.2025 &
FIER giaademor & At Bfa wa g o e & R replies/responses
afEd 2 1 & fAdy A M &1 wemera wewor & fdardy wwar-(1) s
TS TS, A& Wid & avegw Q, ufaard) dw@n-(2) wew wfag, waiaor wa
Sy aRgda fawar, owe mEA, ufdady ¥EA-(3) vHw @R, R
fasrer, seR weu wraE, ufdard). FEa-(4) el e, sfdad sw=-
(5) q&T HAwas HR&Y, AER HaPE Rew ofiwor (GIDA)
Tfad HE@-(6) WEHA WG, 3T UG Uguor faFer s

3ohd & HARPI e A b 0 YA F TfRod azar i gy Ak
3Md guURIcHs FEAR o Fard weguor fagaer a$ (CPCB) & wfafafdy, sw



S ,

TeRr gy AT A (UPPCB) & ufafafd gur fSenferd, MReg & e
g FAA (Joint Committee) n1fda @ o wfdfa o @ ware & iR Y@
B, T & A0 A, 3esd vad Gafdd uRAOsa wiRed & gfafaf
P AT A, TLA B Fega B ST W TE 3UGH GUIEHS AT TS
WA & AT G A ¢ 39 IR F FFeaw v squea & T UPPCB @t
Aeer TRl A Rear amm ¥ -

g w@idfd &1 RO o Az & few aw sfaafedt & sav/vegm
TS UF AE F R i@ Y a1 & [y & a3
3~ 3d: 36 HOY A deddcee (SF3RTd), Taoid, a8 Redl & §-Ad uF
fear® 14.10.2025 g ofE Aifew & rFUld Hovas dfed AT wA g
AR a5 o H AU I ¥ 5 PUT AT gROT A Ao IRIFIOT A
URA A GAH 06.10.2025 & WA F HAATR HIAG A §T
HAAAANA replies/responses Ao HRATOT A AT H@ d JE Y 7
replies/responses & Ui Afed Fa FIarEr @ Tdiawol, o wd Aedrg GRTdA
fasmar, 3o¥o QWA (Email-envsection7@gmail.com) Td Soto weEWYT fz=oT a1,
oT@A5 (Email-ms@uppcb.in) @ Ta@rd HaId HUA F HE B THIT 0T
# 3ol gaars s 12.01.2026 # fauiRa 2

Helddh-TATH
E Digitally signed by
MANEESH MITTAL
Date: 06-11-2025
17:15:51
( Y e )
gal

vfafaf-geg @wduree sy, -vnwg'{ e Rea oo
(GIDA), IRER A dederee (FIRNAT), vaNd, & Rel & &390 o7
feetiss 14.10.2025 g O Aftw f orarufd Javas fkd IHgaET eda
& ufal ' |
Digitally signed byrar o
SHAILENDRA KUMAR
Date: 06-11-2025
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